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Notes of the Registry 

1Qry 

Orders of the Tribunal 

Orde' dited 16.12.04 

Heard ShEL N.I1.outr V, 14.Ccunsel for th 

oplicant and Shri R.C.Rath, I4.taflding Counsel 

opearing on behalf of the Respondents-Railways 

an porused the records placed before. 

In curseof Fcariflq Shi Rath .pointed 

out t.ot as per the provision of the Scheme for 

rant of A.C.P. to the raiwy servants, a Screeninc 

Committee has been set up t the Standing Canrnittee 

which rnet:; twice a Vear (u Ing the first week of 

Jnurj of th previoos Pin.ncial Year and during 

the first week of July of any Financial Year) to 

process the cases. It is in this oDnnection Shri 

Rath submitted that the matter may be forwarded 

to the Committee for considerinq the grievances with 

reg.rd to ACP, as raised herein. 

1.:lavjng heard the Ld,Counsel of both the 

s.ide we 3ispose of this O.A. with direction that 

the application be sent to the Screening Commtttee 

to be held in the month of January, 2flQ5 to consider 

the case of t!-e applicant. A oopy of the O.A. 

may be treated as oart of tb 	• 	 ,. t 

put up before the Committee. 

With the observt.i. 

ri 	arcve, this O.A. is 	 of ot t -c. stT; 

of :±:is'.i, 	bco s 

ifl vi 	 - o ofIp:.s   

admission stage, our earlier order dt4Q.12.i. 

directing iss,uanCe of rtice to the Respone 

is hereby recalled, 1'4znb - 
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